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Final Decision : Dismissed

Judgement

Manoj Kumar Tiwari, J

1. Petitioner has challenged the Show Cause Notice, issued to him, on
16.02.2021.

2. It is settled position in law that Show Cause Notice cannot be challenged in a
writ petition, unless the authority who has issued Show Cause Notice,

is not competent.

3. Since no order, prejudicial to the interest of the petitioner, has been passed as
yet and petitioner has only been called upon to submit his reply,

therefore, this Court is not inclined to entertain the writ petition.
4. Accordingly, writ petition is dismissed as premature.

5. Learned counsel for the petitioner submitted that the time granted for
submitting reply is going to expire shortly. He, therefore, prayed that time be

extended for another two weeks from today.
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6. In view of the prayer so made, petitioner shall be at liberty to submit his reply
within two weeks from today, raising all contentions available to him,

under law.

7. Let a certified copy of this order be issued within 24 hours.
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